
State vs. Unknown
e-FIR No. 0025/21 

PS Madhu Vihar
U/s  379 IPC

16.01.2021
Matter heard through Cisco Webex Application (Video Conferencing). 

This is an application to release mobile phone VIVO on superdari moved on behalf
of applicant Rajender Aggarwal s/o Sohanlal Aggarwal. 

Present : Ld. APP for the State. 

Counsel of applicant. 

It is stated by the applicant that he is registered/rightful owner of the abovesaid
property.  

Learned APP for State has submitted that he has no objection if  the mobile is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble  High Court  of  Delhi  in CRL MC No.  4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’  has laid down detailed guidelines for
disposal of the case properties. In respect of release of mobile, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The  photographs  of  the  vehicle  should  be  attested  and  countersigned  by  the  complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith he
valuation report should suffice for the purpose of evidence. Return of vehicle and permission for
sale thereof should be the general norm rather than the exception”. 

In  the  facts  and circumstances of  the case,  mobile phone VIVO   is  directed to be
released to registered/rightful owner after verification by IO, if impounded in the present
case and is not required for further investigation   on the following conditions:-
(1) That  the proper panchnama of  the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles. 
(3) The  photographs  and  the  panchnama  be  countersigned  by  the  registered  owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above mobile is released to
registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this order
would not amount to any kind of restriction in his right to dispose it off.  

Applicant shall provide the superdarinama/ surety bond at the time of release of above
mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall be at
liberty to file objection, if any qua release of abovesaid property on superdari within 24 hours of
passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.
Let the copy of this order be uploaded on the official website of District Court. Computer

Branch is directed to comply accordingly

        (Bharat Aggarwal)
          MM-05/Shahdra/KKD Court                            

   16.01.2021



State vs. Kartik
FIR No. 09/21

PS Madhu Vihar
U/s  379 IPC

16.01.2021
Matter heard through Cisco Webex Application (Video Conferencing). 

This is an application to release mobile phone VIVO-Y-11 on superdari moved on
behalf of applicant Subhash Mourya s/o Sh. Amarnath Mourya. 

Present : Ld. APP for the State. 

Counsel of applicant. 

It is stated by the applicant that he is registered/rightful owner of the abovesaid
property.  

Learned APP for State has submitted that he has no objection if  the mobile is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble  High Court  of  Delhi  in CRL MC No.  4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’  has laid down detailed guidelines for
disposal of the case properties. In respect of release of mobile, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The  photographs  of  the  vehicle  should  be  attested  and  countersigned  by  the  complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith he
valuation report should suffice for the purpose of evidence. Return of vehicle and permission for
sale thereof should be the general norm rather than the exception”. 

In the facts and circumstances of the case, mobile phone VIVO-Y-11   is directed to be
released to registered/rightful owner after verification by IO, if impounded in the present
case and is not required for further investigation   on the following conditions:-
(1) That  the proper panchnama of  the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles. 
(3) The  photographs  and  the  panchnama  be  countersigned  by  the  registered  owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above mobile is released to
registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this order
would not amount to any kind of restriction in his right to dispose it off.  

Applicant shall provide the superdarinama/ surety bond at the time of release of above
mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall be at
liberty to file objection, if any qua release of abovesaid property on superdari within 24 hours of
passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.
Let the copy of this order be uploaded on the official website of District Court. Computer

Branch is directed to comply accordingly

        (Bharat Aggarwal)
          MM-05/Shahdra/KKD Court                            

   16.01.2021



FIR No. 032549/20
PS Jagatpuri
U/s  379 IPC

16.01.2021
Matter heard through Cisco Webex Application (Video Conferencing). 

This is an application to release vehicle no. DL-13SH-3449 on superdari moved on
behalf of applicant Deepak Khurana s/o M.L. Khurana.

Present : Ld. APP for the State. 

Counsel of applicant. 

It is stated by the applicant that he is registered/rightful owner of the abovesaid
property.  

Learned APP for State has submitted that he has no objection if  the vehicle is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble  High Court  of  Delhi  in CRL MC No.  4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’  has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The  photographs  of  the  vehicle  should  be  attested  and  countersigned  by  the  complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith he
valuation report should suffice for the purpose of evidence. Return of vehicle and permission for
sale thereof should be the general norm rather than the exception”. 

In  the  facts  and  circumstances  of  the  case,  vehicle  bearing  No.    DL-13SH-3449   is
directed to be released to registered/rightful owner after verification by IO, if impounded
in the present case and is not required for further investigation   on the following conditions:-
(1) That  the proper panchnama of  the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs  and  the  panchnama  be  countersigned  by  the  registered  owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released to
registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this order
would not amount to any kind of restriction in his right to dispose it off.  

Applicant shall provide the superdarinama/ surety bond at the time of release of above
mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall be at
liberty to file objection, if any qua release of abovesaid property on superdari within 24 hours of
passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.
Let the copy of this order be uploaded on the official website of District Court. Computer

Branch is directed to comply accordingly. 

        (Bharat Aggarwal)
          MM-05/Shahdra/KKD Court                            

   16.01.2021



State vs. Akbar s/o Safijul Mirza
DD No. 97A dt. 19.10.20

PS. Jagatpuri
U/s. 41.1D/102 Cr.P.C

16.01.2021

Matter  heard  through  Cisco  Webex  Application  (Video
Conferencing). 

Present: Ld. APP for the State.

Counsel for applicant. 

This is an application to release the mobile phone VIVO Y-20,

Nebula Blue, IMEI no. 866711056581411 on superdari moved on behalf of

applicant Deepak Khurana s/o M.L. Khurana.

Reply filed by the IO. As per reply filed by the IO, present phone

was received upon the jamatalashi  of  accused and released to accused

upon his jamalatashi application and can not be released to applicant on

superdari. 

Considering the fact that case property cannot be released to

the applicant.  Personal search articles shall  be released to the accused

upon his application. IO has also raised objection. 

Accordingly, application stands dismissed. 

Copy of order be given dasti. 

Let the copy of this order be uploaded on the official website of

District Court. Computer Branch is directed to comply accordingly

(Bharat Aggarwal)        
MM-05/SHD/KKD Courts/ Delhi

16.01.2021              



State vs. Unknown
FIR No. 299/20

PS Madhu Vihar
U/s  279/337 IPC

16.01.2021
Matter heard through Cisco Webex Application (Video Conferencing). 

This  is  an  application  to  release  vehicle  no.  DL-7SCB-1687  (Activa  Scooty)  on
superdari moved on behalf of applicant Natasha Sahdev d/o Sh. Arun Sahdev. 

Present : Ld. APP for the State. 
Counsel of applicant. 
It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR  of  the

abovesaid property.  
Reply filed by the IO. As per reply filed by the IO, mechanical inspection has been

done. He further states that he has no objection if the vehicle is released to the registered owner
in terms of judgment of Hon’ble High Court of Delhi in case titled “Manjeet Singh Vs State” in
CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble  High Court  of  Delhi  in CRL MC No.  4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’  has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The  photographs  of  the  vehicle  should  be  attested  and  countersigned  by  the  complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith he
valuation report should suffice for the purpose of evidence. Return of vehicle and permission for
sale thereof should be the general norm rather than the exception”. 

In the facts and circumstances of the case, vehicle bearing No.   DL-7SCB-1687 (Activa
Scooty)   is directed to be released to registered/rightful owner after verification by IO, if
impounded  in  the  present  case  and  is  not  required  for  further  investigation   on  the
following conditions:-
(1) That  the proper panchnama of  the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs  and  the  panchnama  be  countersigned  by  the  registered  owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released to
registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this order
would not amount to any kind of restriction in his right to dispose it off.

Applicant  shall  produced  the  vehicle  as  and  when  required.  He  shall  provide  the
superdarinama/ surety bond at the time of release of above mentioned property of the amount to
the satisfaction of IO/SHO concern. SHO/IO shall be at liberty to file objection, if any qua release
of abovesaid property on superdari within 24 hours of passing this order. Application is disposed
off. 

Copy of the order be given dasti to the applicant.
Let the copy of this order be uploaded on the official website of District Court. Computer

Branch is directed to comply accordingly

        (Bharat Aggarwal)
          MM-05/Shahdra/KKD Court                            

   16.01.2021
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